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O.A. No. 1440/93. 	 Dt. of Decision 	26-7-1994. 

t1XJ Sri. S.jmodara Rac 

Vs 

The Supdt. of Post Offices, 
Ananapur Divisions, 
Anantapur - 515 001. 

The Pout Master General, A.P. 
Southern Region, Kurnool-518, 005. 

Applicant. 

o. Respon dent 3. 

Counsel for the Applicant 

Counsel for the Respondents 

Mr. Krishna 0evar 

Mr. N.V.Raghava Reddy, 
Addi. CC SC. 

CORAM: 
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0.A.No.1440/93 

X As per Hon'ble Shri A.V.Haridasan, benber(gudl.). I 

the applicant is aggrieve by the 

refusal on the part of the 'administration to exceed 

to his request for employment assistance on compassionate 

grounds convefto him by letter dt. 10.6.92 Annexure 

A-B. The applicant is the second son of Sri. Dharmo,Ji Rao 

who retired from the service of the 1stal Department on 

invalid pension w•e,f. 31.11.87. After retirement 

Sri Dharaoji Rao ded on 25.12.87. leaving behind the 

applicant, his mother and an elder brother. The elder 

brother who is already married is runni4g a tea shop 

and living separately. The applicant who is working 

as ED Mail Carrier/Delivery Agent made a request for 

employment assistance on compassionate Xrounds in the 

department; It was1iS request that *as rejected. The 

applicant has filed this application on the ground that 

the decision not to extend to him the beiefit of 

compassionate appointment is unreasonable and unjustified. 

2. 	 The respondents contended that, as the 

applicant., is employed as an ED Agent, as as his brother 
so swusj.uy a ce aitup, LiLt ranu.i.y caflflUt oe constc1ereQ 

to be under indigent circumstances and therefore the 

decision of the respondent is perfectly justified. 
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Copy to:— 	 - 

— - 	1. The Supdt; of Post Offices, Aiim tapur Oivisions, Anantapur—QOl. 

.2i.The Post Master.Goneral, A.P.Southern Region, Kurnool-005;  

- 	: One copy to Sri. Krishna Dover,, advocate, CAT, Hyd. 

£4 	One copy to Sri.agh'a Roddy, I1 	 T, Hyd. 

5. One copy to Libr&y, CAT, Hyd. 
. 	 :- 	 - • vi - 

6. One spare copy. 
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3• 	 After perusing the pleadingg of the case 

and hearing the counsel on other side we are convinced 

that the decision of the competent authorIty not to ex4end 

- 	 the benefit of- compassionate appointment 	the applicant 

cannot be considered unthasonable or unju1E. First of all 

as the father of the applicant did not die while in harness 

but oncly after the retirement ;ccording to.  the dictUm of 

the ruling of the Supreme Court in Auditor General of India 't 
G'Jthantha Rajesbwara Rae - 1994 5CC (L&S) 500. 

is no scope for compassionate appoirtment in this case. 

Further the applicant is already employed as an ED Mail 

Carrier/Delivery Agent. The other brother. of the applicant 

is also another earning mernbertAn addition to the family is 
6- 

getting a family pension and has also received the terminal 

benefits. Under these circumstances it cannot be considered 

that, the family has been driven to extremea indigence or 

poverty deserving employment assistance oncompassionate 

grounds. Therefore as we do not find any Merit in this 

application the same is dismissed without any order as to 

(K • RAN GNthJAN) 
Merter (Admn.) 

(Dictated in Open Court ) 

(A.v.HARIDASJN) 
Men&r(Judl.) 
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